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* 
An Act further to amend the Indian Income-tax Act, 

' 

1922, for certain purposes. 
\jJHF,REAS it is expedient further to amend the Indian 

XI 01 1922. Income-tax Act, 1922, for certain purposes hereinafter 
appearing; I t  is hereby enacted as follows :- 

1. (I) This Act may be called the lndian Income-tax Sllorttitle and 

(Amendment) Act, 1924. comnit?nw.mrnt,. 
I 

(2) Sections 4, 5, 6 and 10 shall not come into force until 
the first day of April, 1924. 

2. I n  clause (12) of section 2 of the Indian Income-tax ArnenSrn~r.t8of 
section 2 Act - X I O ~ I ~ ~ Z .  Act, 1922 (hereinafter referred to as the said Act), after the X I O ~ I ~ " : .  I 

words " any other public body a " the word '' any " shall be 
inserted. 

3. I n  section 3 of the said Act, for the words " individual, Amendment or 
sectaion 3, Act company, firxt~ and UCindu undivided family " the words " in- XI or 1922. 

dividual, Hindu uildivided family, company, firm and %her 
association of individuals " shall be substituted. 

4. I n  clause (iv) of sub-section (3) of section 4 of the said Amendment, of 
section 4, Act Act, the words " or any Provident Insurance .Society to which xr of 1922. 

v of 1912. the Provident Insurance Societies Act,. 1912, is or, but for an 
exe-mption lunder that  Act, would be, applicable " shall be 
omitted. 

5. I n  sub-section ( I )  of section 15 of the said-Act, the words Amendmentof 
section 1 5  Act "or to any Provident Pund which complies with the provi- X I O ~  1928. 

v o f 1 9 1 2 .  sione of the I'rovident Insurance Societies Act, 1912, or has 
been exempted from the provisions of that Act" shall be 
omitted. , . . 
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6. In section 26 of,the said Act,- 

(a) in sub-section (1) for the words and figure6 " com- - 1 - .-i 
lnerlced after the 31st day of Mh/~arch,' 1922" the 
words and figures " on which income-tax was not 
a t  any time ~harged under the provisions of the @ 

Jndian Income-tax Act, 1918 " shall be substituted ; V:I 0: 1916. 

an$ 
(6) in sub-section (3) the words " which was in existence 

a t  the commencement of this Act, ana " shall be 
omitted. 

Amelldmcnt of 7. I n  section 55 of the said Act, for the words " individual, section 55, Act 
x I o f  1922- unregistered firm, Hindu undivided family or company " the 

words " individual, Hindu undivided family, company, un- 
registered firm or other association of individuals, not being 
a registered firm," shall be snbstitnted. 

Am adrnent of 8. I n  section 66 of the said Act, for the words " individual, sect.., 66 
~ o t  XI oj1022. anregistered firm, Hindu undivided fslnily or company " the 

words " individual, Hindu undivided family, company, un. 
registered firm or other association of individuals " shall be 
substituted, 

Amenclmentof - 9. TO sub-section (2) of section 63 of the said Act, afte; . 
section 63, Act 
xIof1922,  the words " member of the family " the words ' '  and, in th? 

case of any other association of individuals, be addressed tq 
. . 

the principal officer thereof " shall be added. 
. .  . 

Amendment of 10. In  st&-section (3) of section 66 of the said Act., after 
' 

section 06, Act 
XI of 1928, the words " the assessee nzay " the words "within six months 

from the date on which he is served with notice of .the refusal " 
/ 

shall be inserted. ' ' I 

spcctiw la. The amendments made in the said Act by sections 3, 
7 and 8 shall have effect as if they had been made on the first, 

I 
! 

day of April, 1923, and income-tax and super-tax shall be i 

, deemed to have been chargeable for- the year commencing on , ' 1 
that date and to be chargeable for the year commencing on 

- Blze Arst day of April, 1924, a t  the rate or rates appIicabIe for 1 
I 

those years t o  the total income of an individual, in respect of ' ' 

tb.e income, profits and gainsand of the total income, respect- 
' 

ively, 'of every association of individuals for which no rate of . 

.. - ' tax has been otherwise laid down by law. 

5 

2 
I 

OALCUrhTA : PR.lNTEC IlY SWPDT. GOVT:%~~NTINB, INDIA, 8, TTASTINCS STnTS13. 


